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GOVERNMENT OF MAaRMiPUR
SECRETARIAT : LAW & LEGISLATIVE AFFAIRS DEPARTMBNT

NOTIFICATION
Impha!, the 17th Marcn, 1990

No. 2/3/89-L.eg/L.—The following . Act of the Legislature, Mapipur which
received assent of the Presment of India on 7-3-90 is hereby pubnshed in the N

Manipur. Gazette: . :
- o .. BLIOY SINGH,
- Secretary (Law! Gov»‘mment of Manipur,.

THE MANIFUR SGC?ETIB& REGISTRA]IQN ACT 1989 :
gr Act No l of x990} , g e

<4 k. g i o ris

| A'c:t' - A
to prowde for e registration’ of Titerary, smentyﬁc and charitable saewﬁes and
for matters cennected fhe:ewnh.

BE it enacted by the chxslatm‘e of Mampur in the Fortieth Yearof tha
Republic of India as follows :

1. Short title, cxtent and commencement —(l) This act may be cailed the
Menipur Societics Re gistration Act, 1989. 5

(2) 1t extends to the whole of the State of Manipur.

@B I xhall come into force on such date as the State Government m;;y,
by nmxﬁcatxon in the official - Gazette, appoiat. , .

2 Pefinitions :—In this Act, unless the context otherwxse requires :

(a) ¢court” means the principal civil court of ongmal )unsdution of the
- distriet Mlhm vdnch the registered office of the society is sxtuated

(b) “govermng body™ wmeans the body, by whatever pame called;
entrusted for the time being .with the management of a soCiety
under its regulations ; .
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(c) “memorandum” means the memorandum of &ssociation of a socioty
as originally filed and as amended, in pursuance of the provisions
~of this Act"; ‘

_ (d) “Presidont” means the. President, _the Chairman or the formal head
of whatever name called, of a”society and includes a porson who
for the iime being acts as the formal head ;, '

(e) “Re_gistrar’, means a person appointed as Registrar under section 3
——— and includes in relation to the exercise of any powers or functions

been conferred under that section 5
(f) “regulations™ means the regalations made by a society ;
“(g) <“rules” means rules made by the State Government under section 31;

(h) “Secretary” means the Secretary or the principal executive office
bearer by whatever name called, of a socioty, and includes a person
who for the tiie being acts as Secretary :

(i) "“Society” means a society registered or deemed to have been registered
Tl under this Act ; and ST s 3

(> “votes of three-fifths of the members™ means the votes of at least:

three-fifths of the total number of members of a society, given at a

general meeting of the society convened according to its regulations, -

= . including votes by proxy where voting by proxy is allowed undew
the regulations.

3. Appointment of Registrar :—The State Government may appoiat a person
to be the Registrar of Societies for the State of Manipur and such other persons as
it thinks necessary to assist the Registrar and may, by general or special order,

confer on such person or persons assisting the Registrar any of the powers and
functions of the Registrar under this Act.

- 4. Societies to be formed by memorandum of association and registration; —(1)
Any seven or more individuils associated for any of the subjects mentioned im
sub-section (2) may subscribe their names to a memorandum of association and
file it along with 8 copy of the regulations with the Registrar for registration of
the association as a society under this Act.

(2) - The objects referred to in sub-section (1) may relate to the promotion of

literature, arts, science or religion ; any charitablo purpose including the care ox

"+ pelief of orphans, or of aged, sick, halpless or indigent persons ; the alleviation of

the sufferings of the animals ; the diffusion of knowledge ; the dissemination of
social political or economic education; establishment and maintenance of libraries
or reading-rooms for the members or for the public ; the collection and preserva-
tion of manuscripts, paintings, sculptures, works or arts, antiquities, natural
history specimens, mechanical and scientific instruments and designs ; any other

object as may be notified by the State Goverament as being beneficial to the public
or to’a section of the public. : o

5, Memorandum of association :—The Memorandum stall coatain, amongst
other things, the following particulars, namely e
) (a) the name of association ; o
(b) the address of the rogistered office of the association ;
(c) the object of the asscciation ;

- urder this Act any person on whom such powers or functions have
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(d) the names of the first members of the governing body ; and

(e) the names, addreses and occupations of the signatories to the
memorandum.

6. Regulations :—The Regis'rar shall not accept any mamoxjandum‘_ for
registration of a society unless it is accompanied by a copy of its regulations
providing, amongst other things, for the following matters, namely ;

(8) The composition . of the geverning body and the manner of election
or appointment and resignation or removal and the term of office _
of the membders o' the governing body, the Presideat, the Secretary
and other office bearer;

(b) the admission to membership and resignation and removal of
- members; -

(¢) the maintenance of a register of members and facilities for ing-
' pection thereof by the members; :

(dj the safe custody of the property of the society including in" parti-
cular, the manner of keeping or investing any moneys of the society;

{¢) the procedure for holding meetings of the society, the quorum,
the method of voting, the period of notice for meetings and the
manner of voting by proxy, where such voting is aliowed;

(f) the maintenance and audit of accouants;

(8) the inspection of accounts, and of the Proceedings of mestings, by

the members of the society; and A ,
(b) any other matter relating to the objects or affairs of the society.

7. Registration:—(l) The Registrar upon being satisfied that the memoran-
dum and the regulations accompanying it comply with the requirements of this
Act and the rules and upon payment of the fee referred to in sub-section (2)
shall certify under this hand and seal that the society is registered under this Act.

(2) There shall be paid to the Registrar, for the registration of a society
under this Act, a fee of one hundred rupees, or such sMiller fee as the State
Government may from time to time direct: :

’,

(3) An appeal shall lis to the State  Goverameat against an  order of the
Registrar refusing to certify the registration of an association as a society under
this Act and the decision on such appeal shall be final.

8. Alteration of memorandum and regulations: —(1) A society shall not alter
its memorandum except with the previsus permission of the Registrar in writing
and the votes of three-fifths of its members.

. (2) ‘Before granting permission under, sub-section (1), the Registrar shall
satisfy himself that the alteration does not make the sociejy imeligible for
rcgis_tratiqn under this Act. , - ‘

(3) Subject to the provisions of this Act, the rules and provision of the

memorandum, a society may, by the votes of three-fifths of the members, altep
its regulations, : .

-
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9. Alteratica to be filed:—(1) A ¢opy of every alteration of the memo-
randum and of the regulaiions shall be filed with Regisirar within thirty days
of such alteration. . E

(2) The Registrar shall, except for special reasonsto be recorded by him
in writing within - thirty days from the date of such receipt, record the aiteration
and send ap intimation of the fait to vhe scciety or communicate to the society
his otjections to such slteration. ‘

(3) An appeal shall lie to tho State Government against any objeetion mads
- by the Registrar asd the decision of the State Governmext on such appeal
be fipal.

. (4) An alteration shall have effect from tie datc oa which the i.timation
referred to in sub-section (2) is received by the socicty cr in’ the bvent of any

oObjection being raised by the Registrar, from the date on which  the state

Government allows the alteration on appeal.

10. Name of the society:—No society stall be reristered under a name
which ;s identical with or too nearly resembles, the name of any ether society
- or any body corporate which has been pieviously - registered. or. incorporated
under this Act or any other law for the time being in iorce, as the case
may be, or is deemed to have been registered under this Act,

11, State Government may direct charge of name:—(1) If a society is
registered unter a name or alters its name i arother name which in the opinion
of the State Governmeat is identical with or too nearly resembles the name
of any other society or body corporate which, bave bec previously registered
or incorpoiated under this Act or any other las for -the time- being in force
or being deemed to have been registered under this Act, continues to exist, the
State Government may, by orcer mace in this- behalf, - direct snch  society to
change its name and alter its memoranduin within three months from the date
of the order o1 such longer period as the State Government may think fit to allow.

(2) No change of name shall affect the right and lib.lities of a society or -

any legal proceedings by or against the society.

'
i

120 ‘Societies to have power to amalgamate with ancther society:—

(1) Whenever two or more societies desire to amaigamate, the governiag
body of each such society thall submit a joint perposal in writiog to the
Registrar for his prior approval thereto. ‘

(2} No such proposal shall have effect unless the proposal, with the’
modification, if any, suggested by the Registrar is confirmed by three-ffihs
of the join members of the societies concerned. o ,

(3)  An appeal shall lie to the State Government against any order of the~

State Government on such apoeal shall e fin=l.

~ (49 On the proposal being confirmed—

" (a) the amalgamated society shall b: registered under its new nanie;

(b) the registration of the amalgamating sccieties shall be cancelled: and ,

(@ the sssets and the fiahiliiee of the amalgematisg | socictios shall-

be the asscts and the liabilities of the amalgamated society.

v
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13. Name of the society to be prominently shown {—Every society shall:—

(a) prominently display iﬁ name outside its office or the place whers
its business is carried on; o : : . ‘

(b) have a seal with its name engraved thereon; and

(c) have its namo mentioned in all documents exccuted in its favour

or on its bebailf.

14. Register of members:—Every socioty shall maintain. at its registered
office, a register of its members and shall eater thereia the foliowing particulars,

namely:—
(a) the name and address of esach members;
(b) the date on which the member was admitted ; 214
(c) the date on which a member ceased to be such.
15. Books of account and audit:—(l) Bvery society shall keep at its regisiered

office proper bocks of account in which shall be enterel accnrately all sums
of money reccived and the source thereof and all sums of money expended

by the society.

(2) Every scciety shall have its accounts audited once a year by a duly qua‘.iﬁbii'
auditor and have a ba'ance sheet prepared by him. The auditor shall also
submit a report showing the exact state of the financial affairs of the society.

16. Annual general meeting:— (1) Every society shall hold an annual gerietait

meeting in every Yyear

(2 ) The balance sheet and the auditor’s report referred to in sub-section (2) of
section 15 shall be placed at the annual general meeting of the society.

17. Awppual and other returns to be forwarded to Registrax:—h) Within thirty
days after the holding of every annual general meefing, there “ghall be dicd

with the Registrar— ; )
; ("él) a list of the names, addresses and cccupations of the members of
the new governing body, the President, the Secietary and of other®
office-bearers of the society; . '
(b) an annual report by the governing body on the working of the
_ scciety for the previous year; an et o
T (€) a copy each of the balance sheet and auditor’s report.

“(2) ~The list and_the arnual repert referred to in clduses (a) and (b) of
sub-section (1) ‘shall be certified by the President and Secretary. -

(3) If any change occuts in {he composition of the g@véxnihg body or in -the:
hotder of the office of the President or tho Secretary at any time for any reason what- -
scever, such change shall, within thiry days, be notified to, the Registrar. .. ..




.

18. Property of the society how fo be vested:—All pmperty selonging 1o a
society, if ot vested i friisteos, WM DE deemed 1o be vested iu ths.« governing
body of the society and shall be. referred to as, thﬂ property. of the, society.

Gimiliat, B
\ 19, Suits and proceedmgs by -and. agﬁns‘tfdméie{'y-——f 1y Evcry society may
‘ sue or may be sued in the.name iof the Rresident, the Secretary, or a,ny office-bearer
authcrn:ed by the Regxatr.;r in éns _b.,half - i
L Leob 1 Lehul Jhu’ 'S"i' \."

(2) No suit or ;,rc»cedmg sball abate by .reasom: afany vacancv or change
in the holder of the office of the President, the Qccr;:taryn any oﬁioe-bearer,
auxhorlsed under sub-gection (1), e

J"L g OGS

{3} .ivery decree of order: ug&iﬂs! d@oaet'y in“any suit or prrcetdmg ,sha]l_
be ‘executable against the property of the socicty and not against the person
or the property of the Presxdent the Secretary or._any oﬂice bearer.

1 W 34 4 .
(4) Nothing in sub—secnon (3) shall exempt the Exjesndent the bec-tetary or
office-Bearer of a society ‘from ‘an% verintinaf *liability ander this Act or entitle

him to claim any contribution - from, the property.. of the society in gespect of
any fire paid by him on conviction by a Crimigal Court.

20, Pawer to alter: mgxﬂatmrn 2 (fy Snbjec‘t 16 the provisions of thjs Act and
the Tules, 4 socicty may, by the votes or’ 1ﬁrec-ﬁfths of the mcmbcrs add 1o or
amwead s regulations, " - S

(2) A copy of such additions or ameudmcnts to the regulatlons shall be
filed with the Registrar within th:wly days after: 'l:hcy ave made.

i 21. Pewer of Reglstrar to mll for nfornstmn or exphmatlon"—'(l) The

Repistrar may, by writtea ord\,r, call on a society to furaish in ‘writiny such
ipformation or oxplasation withia such limg, not ‘beildy deas thza two wbeks:
from the date of receipt of the orler by the socioty, as he maay specify im-
the order in connection with the aﬁ'alrs of the soviety or aay documents ﬁlcd
Wy the socicty under this Act. i

(2)  Onreceipt by the society oi’ an order under su'b-sectlon (1) it sh ;ll be ther
duty of the office-bearer concemed to furmsh such mformatlon or explanatton

22, lnvestlgatlonof affairs ofa son‘iety =) Whare OR m‘f‘cr’a%‘txon r"cuvg@._'

) the Registrar is of the opinion that there are cnuum,tanc s suggistiag that the
. ' business of a gociety is being conducted with iatent to defrand its creditors,
T mombers or a1y other persom, or thur ‘the society is guﬂty of’ mtsmanagmo its
affairs o¢ of «ov fruuduleat or untawfél ‘act, he svay orier an inquiry into the

maiter of the information received and’ a'p*):ﬂnt an officar uader him to inspect
= and inquire as directed.

(2) Itshall be the duty of eve’fy o&ce"bearet of the society when so reqmra&
by the officer ordered to mqmre, to, argd,gq; any books and papers of og; relating
to the society which are in ‘his wscody avd othasrwise t give to ths officer

all assistance in cpnnoection with, the. m,w;ugmon of {ﬂ:pﬁctloﬂ vgk'{:h he is
reasonably able to gve. -

-
s D b " Sy § Tt

(3) The officer may call upon nd ‘examine on’ oath any oﬂigc-\beam of
the sodiety in relation’ ‘to ihe aifiirs “of the sacxcty iad it shau be.; .
of tvery offico-bearer WEen so e&?fé‘&"h.

for such examinatign. - ¥
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ihd (4’; On the conclusion of -ih”:jivﬁfi"’mio’i Yor msvectmn, “as the casey
may te, the officer -hill "mive a report to me R mt .cjon the makgers on
which he was dnrccted to. report. - : :

*" (5). The Registar shall send the rep)n with his commsais thereon tojthe -
Statz Govergnent. On perusal of “such Teport and comments of the Registrar,
thie State “Jovernmat may mvu'aqch directioas as it may think fit to the socizty:
for the remova! of any defects or lrregulantnes within such time as m~y be
specified. and oa the society -making any. default in takine ‘action acc wding to
Sjch .directions, the Sca e Government - may ulrewt x’}e {é'fmtar to move the
epurt for dissolusion of the . socxety ‘ ~

233, Canceiiatlon of ra.glstratiou — thn an mqun‘y has been held vnder
scction 22 the Registar may, if he is sansﬁed

" (a) that the scciety has contravened a'ly of the provksions of this Act
or the rules made thereander; or

(b) that the socicty 1;»nzxsdlv::xr-or must nesessirily become sogor

" {¢) that the busmess of any such society is conducted frandulently
or not in accordance with the bye-laws or the objects specified
in the memorandum filed ‘with the Registrar under Section 4;

after giving in such manaer, as he thinks fit, previous notico in writing to
the society, soecxfymg/brleﬂy the grounds of the proposed cincellation and.
after giving an aoportunity to the society to show cause why the cancellation
should not be made, cincel the registratioa of the society, and communicats
the. order of cinc:llation  forthwith to the society by registzred post. ‘

24. Winding-up of society :—(1) Where the registration of a sgociety is
cancelled, the Registrar may appoint a liquidator to wind up the society if
the scciety has not wound ap within such period as may be prescribed from-
the date of the order of canccellation:

2 A hqmdator shall have power subject to the control of the Registrari—

(a) to institute or defend any action or other 1egal proceeding om
- behalf of the sceiety by his name of office;

(b) to determine by what prertons and in what proportions the coste
of the liquidation ¢ to be borne; and

{c) to givesuch direc.ions in regard to the collection and distri>ation
of the assets of the registered society as may apneir to him to
‘be meccessary foi wmdngup the aifall'a of the society.

(3) An order made under this section  shall, on anplication, be enforced
by any civil court havmg local” ]urlsdlctlon in ths’ same manner as a deerca
ol' such’ court.

23,  Disseiuiion by resoiution: ——(l) A <001ety may be dlssolved if by lher

votes of three-fifths of the members its passes a ressolution for such Gisso-
lutlo_n at a general meeting convepsd for the purpose, - , !

(2) Where a resolution for distolution of a society is passod under sub—

segtion - (1), the .governing body. shall take ‘sach st:ps for the disposal and
séttlement of the property of the society and its claims and liabilities it may~
think fit subject to the regulations of the society, if any.

i s



G

8

(3) After all necessary steps have been taken under sub-section (2), the
governing body shall send a report to the Registrar,

(4) The Registrar shall thereupon issue .a notice in the official Gazette
to the effect that if no objection is received from any claimant, or creditor
or any member of the society within three months from the date of the
notice, the society shall, subjeit to  the provisions of section 26, be
dissolved.

(5) If no objection is received within three months as aforesaid, and after
the surplus assets, if any, bave been disposed of as provided in section 26,
the Registrar shall make ao order confirming thie dissolution of the society and
thereupon the society shall stand dissolved. The Registrar sha'l record the order
of dissolution in the register maintained in his office. :

(6) If any objection is received from any claimant or creditor within the
period - of throet months as afores.id, the Registar shall not make an order
Confirming the dissoluticn of the society unless h> is sa‘isfied that the rele-
vaot claim or Jiability has been duly settled and. the surplus assets, if any,
have been disposed of as provided in section 26, :

_ (7) Whete any Goverpment has made in any manner amy contribution
to the funds or other assets of a society such society shall not be dissolved,
unless the State Government has given its assent t» the dissolution.

On dissolution, no member to receive profit:—If, upon the dissolution of
any registered soceity, there shall remain after the satisfaction of all its debts
and liabilities, any property whatsover, the same shall not be paid to or
distributed emong the members of the said society, or any of them, but shal}
be given to some other society to be determined by a special resolution or
in default thereof by the court. ’

27. Inspection of documeants apd grant of certified copies thereof:— Any
person may inspect any documents field with the Registrar under this Act on:
payu cnt of fee of two rupees for every inspection; and any person may obtaia
€OpY or extract of any document or any part of any document, certified by
the Registrar, on payment of such fee as may be prescribed, Such certified
copy-shall Be admissible as evidence of the matters. therein contained in ajl
legal proceedings. ‘ ' '

28. Terms of gift to observed:—Wkhere a society accepts a gift of any kind
frcm apy persen for a specific purpose it shall not- use the gift .or any part
thereof fcr any other purpose without the written consent of th: Registrar.
Yhe Registar shall not give such ccnsent unless be is. satisfied ttat th2 purpose
for which the gift was made is incapable of executiou by the society.

29. ';\In',demgjity:-iNo"_s_yi'f, ‘prosecution or proceeding shall lic in any Civil or
Criminat Court against the Registrar or against any officer appointed under section. -
22, and no :uit or proceeding -shall lie in- any Civil Ccurt against the State
Government, for anything in good faith doms or intended to be done under
this Act or ‘tules. , » , ) -

30. Limitation:—(1) . An_appeal-under this Act may be fil:d within thirty
days of. the date of the objection or order appealed against, , .

{2) The: provisions of section 5 and 12 of the Limitation Act, 1963 (No. .
36 of 1963) shall appiy {o any appeal under ‘this Act. T -
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3L Power to make rules:—The State Government .may make rules for
Carrying out the purposes of this AGE : R

- (2 In particalar- and withont projudice t6- e ge%netfaiﬁt_y{’f'{l)f the foregoing
power, such rules fay provids for aff 6% iy of thy foltowing matters, namely:—

(a) the procedure or * any apﬁdal,idiﬁiet,mi?@ﬁm.tdfﬁe Siste Govern-
- ment and the fee fof suchappedl, if any;

-~ (b): the fee, if: any, tobe paid for filing ady dosumeat, otfier than the -
memorandum and regulation§” ondét sub-s&étion (1) of section 4.

(c) the maintenance of the register of societies and other books, if any,
by the Registrar;

(d) the fee to be paid for obtaining any copy or extract of aany
document certified by the Registra;;

(e) any other matter under the provigions of this Act;

Provided that all fees paid under this act shall be credited to the Consoli-
- dated Fund of the State. , :

(3) All rules made under this Act shall as soon as may be, after they are
made, be laid before the Legislature, whileit is in session, for a total period
of not less than fourteen days extending in its one session or more than one
successive sessions and shall unless some later date is appointed, take effect from
the date of their publication in the Gazette, subject to such modifications or
annulments as the Legislature may agree to make 8o, however, that any such

modification or annulment shall be without prejudice to the validity of anything
previously done thereunder. ) %

(32) Repeal and savings :—(1} The Societies Registration Act, 1860 (XXI
of 1860), in its application to the State of Manipur, is hereby repealed.

(2) Any society rogistered in any place within the State of Manipur,
under the Socicties Registration Act, 1860, shal]l be deemed to have beon registered

under this Act, and its principal office shall be deemed to be the registered
office of the society :

Provided that—

(a) the memorandum of association and the regulations of any such
- society shall, if they are repugnant to any of the provisions of this

" Act and the rules, be brougbt in conformity wherewith within six
months from the commencement of this Act or within such further

" period as the Registrar may allow, and thereafter shall, to the
extent of such repugnancy, be deemed to be void and of no effect;

(b) any office-bearer elected or appointed to a'n office before the com-
- mencement of this Act and holding such office immediately before -
such commencement shall continue to hold such office until the enpiny..__
-his-tesm-afufitca 13- Y, ACBIDEAS o 1 e
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(c) ‘nothing in'this section shall affect— - .
() any right, privilege, obligation or lability acquiréd, accrrued',* or _
incurred under the Societies Registration Act, 1860 (XXI of 1860).

(ii) any investigation, legal ,proceeding -or remedy in respect of any

- such right, privilege, obligation, liability, as aforesaid;

(iii) any proceedings in dissolution commenced before the coming
into force of this Act.




